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tion and also after a comparative study 
df the various systems~~the cross*bar 
system, the Penta Conta system and the 
American and other systems also. We 
are going into this question. That is 
being studied, it is only after we have 
upgraded and decided that we will take 
up the manufacture of this cross-bar 
system for the exchanges in the future.

DR. RANEN SEN : Whether the 
same Belgium Telephone Company is 
advising them in this, he has not ans
wered

PROF. SHER SINGH ; No, Sir. In 
fact, for rectification we have asked 
them to bear all the expenses for all the 
exchanges that we have bought from 
them: tor their rectification they meet 
all the expenses, extra expenditure, for 
upgradation and we are not taking any 
advice from them as such; we are tak
ing advice from all other sources.
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THE MINISTER OF HOMt: 

AFFAIRS (SHRI UMA SHANKAR 
DIKSHIT) • (a) to (c). A One-Man 
Boundary Commission consisting of late 
Justice Shri Mehr Chand Mahajan waft- 
appointed on the 25th October, 1966 to 
enquire into and make recommendations
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reftfding Hie boundary dispute between 
the States of Maharashtra and Karna
taka. The Commission submitted its 
report m  the 25th August, 1967. The 
recommendations of the Commission, 
however, did not evoke the necessary 
measure of acceptability. Therefore 
efforts have been in progress to evolve a 
solution which would command maxi
mum acceptability. The Chief Minis
ters of Maharashtra and Karnataka dis
cussed the matter with the Prime Minis
ter and me on the 29th December, 1973 
and in a statement issued by them the 
same day they had indicated that they 
would have further discussions among 
themselves and with the Central leaders.

PROF. MADHU DANDAVATE: 
There was a discussion in this House* 
and ultimately it was withdrawn as the 
Home Minister and the Prime Minister 
assured the House that the Centre would 
seek to find a satisfactory solution at an 
early date. The Prime Minister had 
also given a reply, independently of the 
'discussion, that the matter would not be 
left to the Chief Ministers and the Cen
tre would try to find out a solution, hav
ing realised after so many years that the 
two Chief Ministers could not find an 
agreed solution. Now why do you want 
to leave it ultimately to the Chief Minis
ters again and thus keep the dispute 
pending ?

SHRI UMA SHANKAR DIKSHIT : 
It is not our intention to leave it entire
ly to their discretion or efforts. The 
idea is to help and assist them in find
ing a solution acceptable to them and 
to the people. Even if the Chief Minis
ters are agreed about the reasonableness 
of a proposal, it is to be accepted by 
the people and the Assembly and so on. 
We have made several alternative exer
cises but we have not had time to put 
them across to the Chief Ministers. The 
impression in our minds is that it is still 
not time for going into details of the 
solution. We are seized of the matter, 
as we said in the last session and wc 
•shall proceed with it. Unfortunately it 
could not be done for various reasons 
which are obvious. After further dis
cussions we shall go into alternative pro
posals and discuss them with the leaders

and also with the representatives of the 
Kerala Government.

PROP. MADHU DANDAVATE: 
Before ! put my second supplementary, 
I want an answer to my first question 
which was specific. When you know 
after years of experience that the two 
Chief Ministers could never find an 
agreed solution, why do you want to 
leave it to them ?

SHRI UMA SHANKAR DIKSHIT : 
1 have already answered the question. 
] do not accept the proposition that under 
no circumstances will any proposal put 
forward before them would be unaccept
able. It is a question of time, of bring
ing them together and when the gap is 
narrowed down, to make the proposal 
which would be acceptable to them.

PROF. MADHU DANDAVATE . 
The Home Minister as well as the 
Prime Minister with all their pious in
tentions to solve the problem have occa
sionally said that whenever they try to 
find out a solut'on of the problem, there 
is some agitation started either in Kar
nataka or in Maharashtra. 1 would Kkc 
to know from the hon. Minister : Is it 
not the fact that it is the pending border 
dispute that is the cause and the agita
tion is the effect ? Therefore, if you 
want all these agitations to be put to an 
end, it is better that an early solution of 
the problem is arrived at rather than 
harping upon the point that because 
there is an agitation either in Karnataka 
or in Maharashtra, the solution is not 
being found out. It is unnecessarily 
blaming the people of Karnataka and 
Maharashtra. Do you not realise that 
to end all agitations, an early settlement 
of the border dispute is necessary 7

SHRI UMA SHANKAR DIKSHIT : 
There is absolutely no intention of lay
ing the blame on the people or the re
presentatives of the two States or the 
three States. The point that t  tried to 
make was that whenever any step is 
taken, either the representatives are 
called here or somebody goes from here 
to make an enquiry, that is taken as a 
starting point for an agitation and it 
makes things difficult. This is not to
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say that we will give up our efforts. 
Despite these difficulties, the efforts will 
be continued. I must admit that that 
kind Of *n adequate effort has not been 
possible hitherto.

PROF. MADHU DANDAVATE: 
Now that tht U.P. elections are over. I 
hope, you will have time to do some
thing about it.

SHRI UMA SHANKAR DIKSHIT: 
Please don’t bring in the U.P. elections.

PROF. MADHU DANDAVATE: 
All of us were busy; wc were also busy 
with the elections.

SHRI UMA SHANKAR DIKSHIT : 
The point is that an impression given to 
me was that that was not a very propiti
ous time, not that they would not go 
along with it Both of them were ex
tremely busy with the scarcity problems, 
rhcy could not apply their mind to the 
details which was necessary at that time. 
It is a very complicated problem I 
would request all the Members of Par
liament not to over-simplify it.

SHRI SHANKER RAO SAVANT : It 
js nearly two months since the two Chief 
Ministers have met. It seems that they 
have not met thereafter. Who is drag
ging on the discussions, the Chief Minis
ter of Karnataka 01 the Chief Minister 
of Maharashtra?

SHRI UMA SHANKAR DIKSHIT : 
Separately, when we have met in other 
connections, this matter has been dis
cussed to some extent.

SHRI ANNASAHEB GOTKHINDE : 
We are told that the Centre wants that 
both the Chief Ministers should take 
their people with them. That means, 
they have to carry the people in their 
States, the people's representatives in the 
Assemblies, with them. May 1 know 
whether the wishes of the people resid
ing in the border areas will be respected 
by the Centre ?

SHRI UMA SHANKAR DIKSHIT: 
It is through tb#r representatives and 
the Chief MtaistezB, After aH, it It a 
question <4 assessing their wishes and

requirements. Of course, It is so. But 
if the hon. Member refers to a formal 
reference, I do not agree with it.

SHRI JYOTIRMOY BOSU: We
maintain that an Inter-State Council 
could have well taken care off this sort 
of a dispute. May I ask the hon. Minis
ter to kindly tell us as to why an Inter* 
State Council has not been constituted 
although it is very much provided in the 
Constitution ?

SHRI UMA SHANKAR DIKSHIT: 
This matter was considered in depth and 
in detail. It was found that that would 
not lead to a solution. Even the other al
ternative was considered that a Commit
tee of Members of Parliament might be 
constituted. That was also in the ulti
mate analysis not found feasible. This 
was examined in great detail.

SHRI JYOTIRMOY BOSU : We still 
maintain that an Inter-State Council 
could have taken care of this sort of 
a problem very easily. It is provided in 
the Constitution that an Interstate 
Council should be formed. In spite of 
that, it is not formed. I ask a specific 
question. Why an Inter-State Council 
has not been formed in the last 27 
years ?

SHRI UMA SHANKAR DIKSHIT: 
It was examined at that time and it was 
not found feasible. It can be consider
ed again.

SHRI VASANT SATHE: In view of 
the fact that both the Chief Ministers/ 
in spite of their best efforts, have failed 
to find a solution acceptable to the peo
ple, will the Government consider hav
ing an opinion poll for this specific issue 
and end it once and for all?

SHRI UMA SHANKAR DIKSHIT : 
In the opinion poll, sentiments are 
aroused to such an extent that those 
who give opinion forget their opinion.
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SHRI PILOO MODY: When the 
Constitution provides a method by which 
these problems can be solved, the Home 
Minister replies by saying that this 
matter has been gone into in depth and 
that they have found that the provision 
made in the Constitution is a method 
unacceptable to the Government-----

SHRI UMA SHANKAR DIKSHIT . 
1 did not say tha t..

SHRI PILOO MODY: I am giving 
an opportunity to correct yourself.

Thereafter it was said that an opinion 
poll should be taken. To that also the 
Minister has said that this is not a way 
of ascertaining opinion. I want to Jcpow, 
When he has made a pious statement 
saying that we want to ascertain the 
wishes of the people on both sides be
fore coming to a solution, how is he go
ing to do it if he rules out the provision 
of the Constitution by which he can do 
it or if he rules out an opinion poll. Am 
I to assume, therefore, that the final 
decision, the so-called ascertaining the

wishes at the people, will be purely a 
political one?

SHRI UMA SHANKAR DIKSHIT: 
No, Sir. I shall briefly explain the posi
tion. The point there is that members 
living in one area and speaking the lan
guage of the other area, the adjoining 
area are, in both States, in fairly large 
numbers. The idea of the original 
Commission was that, as small a num
ber of linguistic minorities should be 
left in the other State as possible. In this 
particular case, no matter what the solu
tion is, fairly large numbers of Marathi
speaking and Kannada-speaking people 
will be left in the other areas. This is 
the point which has to be ascertained. 
If you ascertain from Kannada-speak
ing people, they want to be on the 
Karnataka side: if you ascertain from 
Marathi-speaking people, they would like 
to be on that side. This is not a matter 
where merely opinion of one side is 
enough. Opinions of both sides are 
necessary. I am sure he will realise this 
point that making a reference to one side 
will not be enough, because that opinion 
cannot be imposed on the other side. It 
is a complicated question. You can 
make the point, if you like; but, I tell 
you, it is not going to solve the problem 
As I said, we are trying to advance in 
that direction, and, I want the House 
to understand this.

A rrest of  D eputy  P rincipal Infor
m ation  O ffic er  o f  P ress Inform ation  

Bureau  in  D elhi

+
*112. SHRI RAGHUNANDAN LAL 

BHATIA
SHRI P. M. MEHTA:

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) Whether Deputy Principal Infor
mation Officer of the Press Information 
Bureau has been arrested recently in 
Delhi; and

(b) if so, on what charges ?
TOE DEPUTY MINISTER IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM




